263 Written Answers

change in the provision relating to "the
special responsibility”" of the Governor. The
proposals have been examined in the
Ministry. It does not seem possible to specify
any time limit as the proposals also involve
Constitutional amendments.
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Ayodhya incident

1531. SHRI PRAKASH YASHWANT
AMBEDKAR: Will the PRIME MINISTER
be pleased to state:

(a) whether there was any understanding
between the paramilitary forces/District
Magistrate of Faizabad and the

IKar-Sswaks that the Kar Sewaks should be
allowed to climb the Babri Masjid; &nd

(b) what action Government have taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND THE
MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND
BROADCASTING (SHRI SUBODH KANT
SAHAY): (a) No such report has been
received by the Government.

(b) Does not arise.
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